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13.51 hrs.

MOTION Re. REDUCTION OF SEN-
TENCE AWARDED FOR CONTEMPT
OF HOUSE

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have taken your
permission, Sir, to move the following
motions: —

I beg to move:

“That Rule 338 of the Rules of
Procedure and Conduct of Business
in Lok Sabha in its application to
the motion regarding reduciion of
the sentence of imprisonment
awarded to Tanaji Kamble, by the
House on the 23rd July, 1973, be
suspended.”

“This House resolves that the
sentence of imprisonment awarded
by this House on the 23rd Juiy,
1973, to the person calling himself
Tanaji Kamble, for having thrown
leaflets in the House from the Visi-
tors' Gallery and thereby having
committed contempt of the House,
be reduced to simple imprisonment
till 10 A.M. on Wednesday, the 25th
July, 1973."

I hope the Government would be
gracious €nough to accept these mo-
tions, '
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MR. SPEAKER: Before this matter
was brought to the House, he was
approached, but he refused to give any
statement. He would not talk to any-
body. Then he wag examined by a
Doctor and every limb was found to
be normal; his brain was normal, hig
heart was normal; but in spite of that,
he refused to give any statement, What
to talk of expressing regrets, he re-
fused even to talk to our staff, '

House (Motn.)

Does the Minister of Parliamentary
Affairs want to say anything?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH): 1t is the duty of every
citizen of this country and every
member of this hon, House to main-
tain the dignity and decorum of the
House, I had a talk with the other
leaders of ‘the Opposition this morn-
ing. Shri Vajpayee, for instance,
agrees with me that, in 3 matter like
this where not even an apology has
been tendered, where no new situa-
tion has arisen, it would be most
improper to reduce it. If anything
like that had happened, I would my=-
self have come forward with this.
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MR. SPEAKER: 1 am sorry. Are
you pressing the motion or are you
withdrawing it? .

SHRI JYOTIRMOY BOSU: I leave
it to your hands. All ] want to say
is that this is the supreme national
forum....

MR, SPEAKER: No, no, No na-
tional forum in the world will tole-
rate it. No Parliament in the world
will tolerate such an action.

Is it the pleasure of the House to
grant leave to the hon. Member to
withdraw his motion?

HON. MEMBERS: Yes.

The motion was, by leave, withdrawn,

MR. SPEAKER: Now, we gdjourn
for lunch and re-assemble at 3, p.m.

13.57 hrs.

The Lok Sabha adjourned for Lunch
till Fifteen of the Clock.

Re. Pay Commission's
Report
The Lok Sabha reassembled after
Lunch at two minuteg past Fifteen of
the LClock.
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[Mr. Deputy-Speeker in the Chair]
the Clock

RE. PAY COMMISSION'S REPORT

MR. DEPUTY-SPEAKER: The
House will now resume further dis-
cussion on the Demands for Gr%nta
of Manipur, *

SHRI S. M. BANERJEE (Kanpur):
Sir, please permit me for a minute
to make a submission. Since the
honourable Finance Minister ig going
abroad, we expected the Finance
Minister to make a statement on the
Pay Commission Report on the open-
ing day or on subsequent days. There
was a discussjon in this House when
we were told that discussion will take
place with the employees representa-
tives. The employees’ representatives
met the Cabinet Secretary who gave
us a patient hearing but he did not
commit himself. Again we met the
Cabinet Sub-Committee consisting of
Shri Jagjivan Babu, Shri Y. B.
Chavan, the Railway Minister, Shri
Mirdha and also the Labour Minister,
who heard us with rapt attention but
did not commit themselves.

MR. DEPUTY-SPEAKER: That is
all known; all that have come in the
papers.

SHRI S. M. BANERJEE: This one
way traffic cannot go on. Mr, Ganesh
is here. We only want an assurance
from the hon. Minister that no recom-
mendation, whether retrograde or
otherwise,—will automatically be im-
plemented without having a proper
discussion with the employees' repre-
sentatives....

MR. DEPUTY-SPEAKER: Shri G.
P. Yadav. (Interruption) Order
please, Mr_ Banerjee, you are making
a speech....



